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Leparimeni of Art, Culture & Lanueages,
Delhi Government's infroduces
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FELLOWSHIFE FUR STREET PERFORILANGE AND THEATER:

.5000 per month to 1000 artists

for & period of 1 year

Applications invited from individuals working

in the field of acting,

direction, script-writing, dance,

D -mu_s‘ic &nd other forms of street performance
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Detail of Contractual staff

Name of Official

Designation Date of Appointment

Salary(Lumpsum)

Sh. Sunil

Stenographer 1.2.2004

38000
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Delhi Sanskrit Academy
(Govt. Of NCT of Delhi)
flot o, 5, thandewalan, Karol Bagh, New Delhi, 110005

hisanskritacademy@gmail.com , Phone : 011-23635592

el e TW 1 (58) /f¥.aL / 2018—2019 / 724 Dated Oi"l/? "
e w1 w9 W— 57 @ g (@) & wrw &
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1RH
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Dr. G.G. L. S. Prachya Vidya Pratishthanam
(Govt. Of NCT of Delhi)
Plot No. 5, Jhandewalan, Karol Bagh,
New Delhi, 110005, Phone : 011-23520859
Email:-drgglspvpratishthanam@gmaiI.com
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Ra @ 9§ €@ 57 °

RN G 9T HET 57 § - adue o omerd ¥ PR @ ogde W wd a @ ¥ 6N
maﬁwmﬁmﬁmmaﬂﬂ%mﬁwﬁm@%ﬁr{mw@%@ﬁw@
g &

SN - I8 U WReE § g T8 ¥ o e waied gEe g Elefl

p i

21, mt. v, . A
wper fan wfassTiy

foodd] O, 18T



-




I G |
|

R Tt 8, Rl WReaR)
7.9, 3MMYfc Wa, STRM 91, UBTSTW, 8 fdeeil—110055

e W57 (6) ARG srwreH!, fReeh ® adwe #
AU B AR W IS HHANT Agadd &1 2 |

F






3¢, 3epreHT fewel

DETAIL OF CONTRACTUAL STAFF

I # 9, ardredl, ool ¥ 89 R @ oY 9 HHAN I[a” @ AER TR B P W & R

faaxor forst yoR &

] qmH g Forgfar ad UE e AR |y @ T e

o (o) gfaemg

1 A T9 va BTl I WD 26/10/2023 | 28000/-

2 A gl B ot P oS 05/09/2023 | 28258/-

211 YEER INSH Tolrof Rt fafte 05/09/2023 | 28258/-

5 9 HHAIRAT

4 P S e 05/09/2023 | 28258/
3 ufy "E

5 S AR Tef Pt fofis 05/09/2023 | 28258/
AT AR

6 A BT g EC OB ILE g 05/09/2023 | 28258/

7 AN TR g A oy 05/09/2023 | 25560/- P

8 S daT Wi w3 gw 05/09/2023 | 25560/ ST o W

9 A BeET AT A 01/12/2023 | 25560/ incidental
charge ¥}
fear wmar &)
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1. | 50 A @AR R | dRgex fdfdd | 16.08.2000 25.000 /%, | 39 W argdy pudneal
. Eal T
21
2. | 50 aRfA= TR mrageR fofds | 16.07.2007 25,000 /%: | —d8—
3. | 571 ImEeh STER LT, 08.09.2010 23000/%. | —del—
4, | 5 gdior Wi araR Ao fafds | 02.01.2018 20895 /%. | —de—
*gRad T FHERdl @ ogey W WY B AE @ 9% 3% B IUiA AT B AE B
foro g fazaiRa & @it B 1
T SaRifed weE 9 57 (39) @ Sar ¥ wafra ga  ICSIL & Outsource
FH. | T g Prfaa @1 [ | o 9a4 | wa= @t T1s gfaumg
1. gl Jor QRRIhIeTaTedE 16.8.2023 44900 /. | 391 I g
Gl IaHY TG
it @g gii <d B
2 i Higmig wiaIg | HIAPH |aluid | 16.8.2023 35400 /6. | —del—
3. | g Ee Imgfaifas 16.8.2023 25500/%. | —del—
4, 37 SY AR | 3ax Aof [l | 16.8.2023 21215 /%. | —d8i—
5. s fAfem 9 | srax &ivh faifuss | 16.8.2023 21215 /%. | —ag—
GEM ¥ Qutsource
FH. | M ug Fgfta & /Y [ 304 TeE @1 g giauig
1. o =iy e g | areis 12.07.2023 1001.57 wfa fa=1 | I8 =8l
2. = arr Rig RET MS | 07.07.2023 91069 ufa fem | @Ig =81
3. 51 SIAHROT HRE e | 07.07.2023 91069 WIQ fad | ®Is el
4. £ ey ReT S| 07.07.2023 91069 ¥fd &7 | @12 =6l
5. 5 yud @AR | GReTl S| 07.07.2023 91069 Ufa fem1 | &g &t
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/ ‘—vlngE PUBLISHED IN PART-IV OF DELHI GAZETTE (ORDINARY)

: o
S/ ‘
>
i TORY OF DELHI
’ T OF NATIONAL CAPITAL TERRI
/ GovERN;\“RETN CULTURE & LANGUAGE DEPARTMENT
7™ LEVEL, C-WING, DELHI SECRETARIAT, P, ESTATE, NEW DELHI-110002.
: ¢ Dated: 6)', \1 a
No.F.13 (gy20127acLs Joh6S — |04 3 : ;

NOTIFICATION

F.N0.13(8)/2012/ACL/: With reference to the Cabinet Declsion no.2622 dated 09.08.2018, in
partial modification of this department eatlier notification no. F.No. 13~(8).20121ACU202772034
dated 06/11/2017 Hon'ble Minister Incharge (Art, Culture & Lahguage) shall be Chairman
instead of Hon'ble Chief Minister in respect of Governing Body of Delhi Sanskrit Academy,
Gowvt. of NCT of Delhi.

Other contents of the said notification will remain same. "3\ ,,J\‘c}“
(SANJAY JAIN)
DY. SECRETARY [ACL)

No.F.13(8)12012/ACLY | p %9; [ol 4y ‘ Dated: 6/2,/ 19

Copy to:-

The Pr. Secretary to the Hon’ble Chief Minister, Govt. of Delhi.

The Secretary to Hon,ble Minister of Art, Culture & Language, Govt. of N.C.T. of Delhi.

The Principal Secretary Finance , GNCTD :

The Secretary (Art, Culture & Language), Govt. of N.C.T. of Delhi.

All Secretaries to Hon’ble Ministers, Govt. of NCT of Delhi.

The Secretary, Sanskrit Academy

All Members of the Governing Body of Delhi Sanskrit academy (through Secretary,
Sanskrit Academy). :

8. Deputy. Secretary (Coordination), GAD, Govt. of N.C.T. of Delhi for publication in the
Delhi Gazette Part-IV (Ordinary). Please supply ten copies of the Notification to this
department for official use.

Nowswn e

-

: W : (SANJAY, JAIN)
(@7 FaR ) DY. SECRETARY(ACL)
: (emo)
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PUNJABI ACADEMY: DELHI

MEMORANDUM OF ASSOCIATION

1.  The name of the Society shall be Punjabi Academy of Delhi.
2. The Registered office of the Society shall be at 5, Sham Nath Marg, Delhi in the Union
Territory of Delhi.

3. FUNCTIONS AND OBJECTIVES OF THE SOCIETY
i) To preserve and promote the language and literature of Punjabi as an integral part of the
linguistic culture of Delhi.
i) To encourage and publish original works of literary and academic merit and also books
' for children in Punjabi.
i) . To arrange translation in Punjabi of literary and scientific and other works not hither to
translated in Punjabi language.
iv) ~ To prepare and publish reference works in Punjabi.
v)  To publish properly edited texts of Punjabi literature.
vi)  To publish the so far unpublished works of merit in Punjabi.
vii) To help deserving authors of Punjabi in pubiishing their work.
vii) To give awards to authors of Punjabi works published during previous one year.
ix) To give monthly financial assistance to old and needy authors of Punjabi.
x) To provide facilities, including financial assistance, for advanced study to Punjabi
scholars for specified period.
xi)  To invite eminent scholars and other persons of eminence to deliver lectures.
- xii) To organise seminars, symposia, conferences, and other gatherings of an academic
| nature, interalia for discussing problems connected with Punjabi in the perspective of
world literary tendencies as also with respect to the implementation of Govt. Orders
regarding facilities for the teaching and use of Punjabi and in persuance of the aforesaid
object to give financial assistance to various literary and cultural organizations who
organize similar functions.
xiii) To bring out jburnals, periodicals, magazines of similar publications in Punjabi of high
standard.

xiv) To arrange for the sale of the matters published under these rules on no profit no loss

basis. : .
e

JASPINDER SINGH SODHI
Deputy Secretary (Accounts)
Punjabi Academy, Delhi

I
i Thana Reac
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To acquire movable and immoveble properties for the academy: provided that in case of

acquisition of immovable properties prior approval of Delhi Administration shall be

necessary.

xvi)

To bring to the notice of the Delhi Administration the demand of the Punjabi speaking

people regarding the teaching and use of the Punjabi including difficulties in the

implementation of Govt Orders.

xVii)

the Society.

EXECUTIVE COMMITTEE

All income of the Society shall be utilised towards the promotion of aims and objective of

The names, addresses, occupations and designations of the present members of the

Executive Body to whom the management and affairs of the Society are entrusted as required
under Section 2 of the Societies Registration Act of 1860 (Punjab Amendment Act, 1967) as

extended to the Union Territory of Delhi are as follows :-

NAME AND ADDRESS

S.I\_Io.

1. Sh. S. L. Khurana
-Lt. Governor, Delhi

2. Sh. Charanjit Singh,
9-B, Friends Colony,
New Delhi.

3. Smt. Prabhjot Kaur
D-203, Defence Colony, .
New Delhi

4. Smt. Amrita Pritam,
K-25, Hauz Khas,
New Delhi

5. Dr. Harbhajan Singh

Head of the Punjabi Deptt.,
University of Delhi

OCCUPATION

' DESIGNATION
Administrator, Delhi President
Meimber of Parliament Member,
Wiriter Member
Writer Member
Service .Member
w/é@,
w1 1 2 PP
L DER S unis)
g 49“\\%%076‘&37\’ (ASEoI
Deput 2 hoade™)s Cnana 1O
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10.

4.

~ Justice Pritam Singh Safeer

A-28, Niti Bagh,
New Delhi.

Justice M. S. Joshi,
145, Madhuvan, Delhi

Sh. Devender Satyarthi,
25-C/46, Rohtak Road,
New Delhi.

Sh. Gurdeep Singh Randhawa,
Prof., Khalsa College,
University of Delhi

Sh. Anil Baijal,
Director of Education
Delhi Admn., Delhi

Sh. Manjit Singh
Deputy Secretary (Finance)
Delhi Admn., Delhi.

Retired

Retired

Writer

Service

Service

Service

T i

Member

Member

Member
Member
Member

Member
vr‘/\hfg—i;
ASPINDER SINGH :-‘_:C'.:“,,if
JDeputy Secretary (Accounts;
Punjabi Academy, Delhi -
DDA Community Centre, Sadar WI’ha‘n;a{0 gg
Motia Khan, Pahar Ganj, New Dethi-110052
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PUNJABI ACADEMY DELHI

RULES AND REGULATIONS

1. NAME
The Name of the Society Shall be "PUNJABI ACADEMY OF DELHI"

2. INTERPRETATION
In these Rules and Regulations unless the context otherwise requires the following words
and terms shall bear the meaning given here under :-
"ACT" means the Societies Registration Act 1860 (Punjab Amendment Act of 1957) as
extended to the Union Territory of Delhi.
"Society" means Punjabi Academy of Delhi.
"Committee (s)" means the Committee(s) as may be appointed by the Executive
Committee for the particular purpose of the Society.
"Member" means member of the Society.
"Executive Committee" means Executive Committee of the Society constituted under
these Rules.
"President/Chairman" means the President/Chairman of the Society as defined in clause
here under.
"Secretary"!' means the Secretary? of the Society.

3. MEMBERSHIP
The Academy shall comprise of the following :-
i)  Chief Minister of the Govt. of National Capital Territory of Delhi shall be the Chairman of
the Punjabi Academy.?

ii)  Atleast 10 and not more than 25 persons shall be nominated by the Chief Minister of
Delhi. They may include the officers of the Govt. of India, Govt. of NCT of Delhi or a local
body in Delhi or other persons in their personal or official capacity or other distinguished
literary personalities who may be helpful in achieving the objectives of the Academy.*

iii) The Executive Director shall be redesignated as Secretary and he shall be appointed by
~ the Govt. of Delhi in accordance with the qualifications and on the terms and conditions

2| 1 U 5
as prescribed at Annexure 'D'. o ol

JASPINDER SINGH SOL

U secreiary (ACCoUnts)
Deputy Secieiary VACout

= gun}abi Academy, Deiﬁz —_—
DDA Community Centre, Slauhrr‘TT‘aiﬂ::‘i;;‘;;i:
siotia Khan, Pahar Ganj, New Deiht-1iLY
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4. TERMS AND CONDITIONS OF THE MEMBERSHIP OF THE ACADEMY

i) The Ex-officio members shall cease te be the members of the Academy as soon as they
cease to hold the office by virtue of which they were appointed members under Rules 3
(ii).

ii) The terms of Office of every. member other than ex-officio members (referred to in rule 3
(ii) shall be two years from the date of his appointment "provided, however, that the
members, other than the ex-officio members, shall continue till their respective
successors are appointed.”

iii) A member shall cease to be a member of the Academy if he resigns, becomes of
unsound mind, is adjudged insolvent or is convicted of criminal offence involving moral
turpitude or if he is removed by Chief Minister® of Delhi from the membership of the
Aqademy by his continued absence in two consecutive meetings without any valid reason
or for any other reasons considered sufficient by him. The decision of the Chief Minister’
of Delhi in this regard shall be final. .

iv) Whenever a member other than an ex-officio member referred to in rule 3(ii) desires to
resign from the membership of the Academy, he shall send the letter of resignation
addressed to the President of the Academy and the resignation shall take effect on being
accepted by the President.

~v) Any Vacancy in the membership of the Academy other than of the ex-officio member,
shall be filled up by the Chief Minister® of Delhi and the person so appointed shall hold
office for the unexpired period of the term of the Academy.

vi) The Academy sha!l function_ notwithstanding of any vacancy in its body and
notwithstanding any defect in the nomination of any of its members and notwithstanding

any nomination or any defect in the nomination or appointment of any of the members.

5. PRESIDENT: :
The Chief Minister® of Union Territory of Delhi will be the President/Chairman of the
Punjabi Academy of Delhi

6. VICE PRESIDENT:
i) The Academy mentioned above shall elect a Vice-President from amongst its members
" otherthan  ex-officio members and the Secretary™ of the Academy.

ii) The Vice President/Vice Chairman so elected under the Rule above shall preside over

the meetings of the Academy and shall exercise all the powers of the President in th
absence of the President. : e

~

JASPINDER SINGH SOQ:}H
Deputy Secretary (Account
Punjabi Academy, Delhi s
DDA Community Centre, Sadar Thana Roat

@ Motia Khan, pahar Ganj, New Dethi-11008
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7. SECRETARY:

i) The Secretary'! shall be appointed by the Govt. of NCT, Delhi for three years in the first
instance extendable for one or two years, subsequently as may be deemed fit by the
Govt. of Delhi not exceeding five years. The qualifications and terms of appointment
would be as mentioned in Annexure 'D'.

ii) Secretary’? shall supervise day to day working of the Academy under the over-all
supervision and guidance of the President.

iii) Secretary™ shall be provided assistance of such paid-staff as may be necessary for the

efficient functioning of the Academy.

8. OTHER FUNCTIONS OF THE SECRETARY:"

i) Subject to the directions that may be given by the Committee, the Secretary's shall be the
Principal Executive Officer responsible for the proper administration of the Academy
under the direction and guidance of the Chairman.

ii) The Sec:ret.ary“5 shall- be responsible for the preparation of the annual report, accounts
and the budget of the Academy in such form as may be prescribed by the Government.

iii) The Secretary'” shall prescribe the duties of the rﬁe_mbers of the staff and shall exercise
such sﬁpervision and disciplinary control as may be necessary.

iv) The Secretary™ shall select the authors and translators regarding their works, check the
manuscripts, get them edited and after obtaining the approval of the Chairman arrange
for their printing. He shall also maintain liaison with the vérious deptts. of the Govt. of

Delhi'® and other bodies on behalf of the Academy.

9. MEETING OF THE ACADEMY:

i) The Acaderﬁy shall meet at least twice a year. Fifteen days notice to the members shall
be necessary for convening a meeting the Academy.

ii) The meeting shall be called by the Secretary? after consulting the President.

iii) Eight members shall constitute a quorum for the meeting of the Academy provided that
no quorum shall be required for meeting held to transact a business notified for the
meeting which was adjourned for want of quorum.

iv) A decision by the majority of the members present at a meeting shall be deemed to be
the decision of the Academy.

v)  Arecord of the proceeding of every meeting shall be maintained.

vi) The first meeting of the year, which will be generzlly held before March 31st shall be the

Annual General Meeting.

oDt
_ oDER S unis)
JP‘D?\:\ 1%ec;feta y PO
Deputy SO Cademy: D20, ot
PUNE, | Centre, S302L 1 1440085
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vii) A special meeting of the Academy can be requisitioned if the following conditions are

fulfilled:
a) The requisition is made by not less than seven sitting members of the Academy.
b) The requisition is made in writing to the Secretary?' under the signatures of the

members concerned.

c) The subject matter which necessitated the requisitioned meeting is specifically

stated.

10. BUSINESS TO BE TRANSACTED AT THE ANNUAL GENERAL MEETING:

i)

i)

At the Annual General Meeting of the Academy, the Secretary?? shall place;

a) The annual Budget of the Academy indicating estimates of the probable income and

expenditure for the next financial year and supplementary demands for the current

year.

b)- The Administrative Report on the working of the Academy for the preceding year and

out-line of future programme of work.

c) A balance sheet, containing a summary of the property assets and liabilities of the

financial year
duly certified by the Auditors.

d) Any other matter that may be duly brought forward with the approval of the President

Copies of the balance sheet, the financial statement and the report on the working of the

Academy referred to in rulc (i) above shall be sent by the Secretary? of the Academy to -

the Chief Minister?*, Delhi within fifteen days of the Annual General Meeting.

11. EXECUTIVE COMMITTEE:

a)

b)

This committee will consist of the following:
1. President of the Academy Chairman.

2. Vice President of Academy Vice Chairman.

3. Five (5) members selectad by the Chairman from amongst those included in clause

3(ii) excluding the member elected as Vice President of the Academy under the

Rules.

4. Secretary?s of the Academy Convener.

The Secretary? of the Academy shall be the Convener of the Executive Committee.

The term of office of the chairman and the members of the Executive Committee shall be

2 years co-terminus with the term of the Academy.

D



d)

e)

b'\-sﬂqt E\ c@-|:§

Sub-Rules(i) and (iii) to (iv) of the Rule 4 shall muta-tis mutandis apply to the members of
the committee as well.

If any member does not attend three consecutive meetings of the Committee without any
valid reason, he shall cease to be member of the committee after a notification to this
effect is issued by the Chief Minister,? Delhi.

12. POWERS OF THE EXECUTIVE COMMITTEE:

i)

i)

iii)

The committee shall give effect to the decisions of the Academy on matters and arrange

for carrying on the work of the Academy.

The Committee shall have all powers which may be necessary or expedient for carrying

out the objects of the Academy as set out in the Memorandum of Associations.

Without prejudice to the generality of the Powers conferred by Sub-rule (i) and (ii) above

the Committee shall have the following powers:- :

a) To lay down its own pol';cy regarding the production and publication of books and
other literature in Punjabi.

b) To make, adopt and vary rules for conducting its business and Admn.

¢) To appoint, confirm, discharge and dismiss staff of the Academy. ‘

d) To prescribe the condition of service of the employees of the Academy with the
approval of the Academy. : =

e) To receive, hold and expend the funds of the Academy and manage its properties
and affairs. "

f) To purchase, take on loan or otherwisc acquire or disbose off any property with
previous approval of the Academy and subject to the approval of the President.

g) To appoint one or more sub-committees for carrying out any function of the Academy

generally or for any adhoc purpose.

- h) To co-opt any member or members (not exceeding three) for purpose of obtaining

his advice in carrying out any of its functions.

13. MEETING OF THE EXECUTIVE COMMITTEE:

i)

iif)

iv)

The Committee shall meet at least once every month and at least 3 days notice shall be
necessary for every such meeting. But emergent meeting may be called at 24 hr's notice.
Secretary?® shall be Convener of the Committee and he shall call the meeting in
consultation with the Chairman.

A record of proceeding of every meeting shall be maintained.

A decision by the majority of the members present at the meeting shall be deemed to be

the cecisions of the Cornmittee. =%

GH SODHI
(Accounts)
Delhi

JASPINDER SiN
Deputy Secretary
Punjabi Academy.

nity Centre,
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v)  The Chairman and in his absence Vice-Chairman shall preside over all the meetings of
that Committee, provided that if both are absent in a meeting one of the members

present, may preside over that meeting.

14. FINANCE ACCOUNT AND AUDIT:
) The Academy shall maintain proper accounts and other relevant records.
i)  The accounts of the Academy shall be annually audited by auditors to be appointed by

the Academy.

15. TREASURER: .

i) President of the Academy may appoint a person with a complete knowledge of financial
rules and regulations to be Treasurer of the Academy and sanction him such honorarium
or conveyance allowance as may be deemed appropriate.

i) The Accounts with the Bank shall be operated ‘by and under the signature of the

Treasurer and Secretary.?®

16. GENERAL PROVISIONS:

i) The income from properties of the Academy shall be applied towards the promotion of
the objects thereof as set forth in the Memorandum of Association. No portion of the
income and property of the Academy shall be paid or transferred directly or indirectly as
dividends, bonus or otherwise to the members past or present.

ii)  All contracts and other instruments relating to the Academy shall be expressed to be
made in the name of the Academy and shall be executed on behalf of the Academy by
the Secretary*® and one member of the Committee to be nominated by the Executive
Committee for the purpose.

i)  The members of the Academy or of any Executive Committee appointed by it who are -
employees of the Gowt. of Delhi*' or Central Government or statutory bodies shall be
entitled to travelling or daily allowance according to the rules of their respective
Government/Statutory bodies, Other members of the Academy shall draw daily and
travelling allowances as are admissible to the class | employees of the Govt. of India.

iv) In case of any dispute as to the interpretation of these rules or on any matter not covered
by these rules, the controversy shall be referred to Chief Minister®? and his decision

thereon shall be final.
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17. DISSOLUTION:
If on the dissolution of the Academy any property remains after the satisfaction of the

debts and liabilities, the same shall be disposed off in the manner directed by the Govt. of Delhi.?

18. AMENDMENTS OF RULES:

The rules may be amended, added to or altered at a general body meeting of the
Academy specially requisitioned for the purpose either by the Executive Committee or by not less
than 8 members of the Academy. The Secretary** shall call such a meeting in consultation with

the President after giving fifteen days notice.

19. SUITS:
The Punjabi Academy of Delhi may sue and will be sued in the name Punjabi Academy

of Delhi through its Secretary.

20. MISCELLANEOUS:
In the event of dissolution of the State Assembly, the Chief Secretary, Govt. of NCT of
Delh| shall be the ex-officio Chairman of the Punjabi Academy.3

1 to 5 Ammended in a special meeting of the Governing Council convened on 10th Oct., 1994
at Raj Niwas under Rule 18 of the Rules and Regulations of the Academy.

6-13 Ammended in a special meeting of the Governing Council convened on 10th Oct., 1994
at Raj Niwas under Rule 18 of the Rules and Regulations of the Academy.

14-23  Ammended in a special meecting of the Governing Council convened on 10th Oct., 1994
at Raj Niwas under Rule 18 of the Rules and Regulations of the Academy.

23-27  Ammended in a special meeting of the Governing Council convened on 10th Oct., 1994
.at Raj Niwas under Rule 18 of the Rules and Regulations of the Academy.

28 & 29 Ammended in a special meeting of the Governing Council convened on 10th Oct., 1994
at Raj Niwas under Rule 18 of the Rules and Regulations of the Academy.

30-35 Ammended in a special meeting of the Governing Council convened on 10th Oct., 1994
at Raj Niwas under Rule 18 of the Rules and Regulations of the Academy.
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10.

1.

12.

13

14.

15.

16.

17.

18.

19.

SEICUE vy

SCHEMES OF PUNJABIACADEMY,
GOVT. OFN.C.T. OF DELHI

Publication of High Standard Punjabi Books.

Publication of magazine ‘Samdarshi/monthly newsletier Punjabi Sikhia Sandesh’.
Scholarship for Research work in Punjabi literature.

Establishment of Reference Library.

Financial Assistance for Research Projects in development of Punjabi Lan guage,
Literature and Lingual Culture.

Book Release/Book Fair etc.

Pension to Punjabi writeré and their dependents who are in indigent circumstances.
Annual Literary Awards to distinguished writers, artists and journalists.

Subsidy to small Newspapers/Periodicals for development of Punjabi language.
Purchase of books direct from authors for disfributioq to schools and college libraries.
Financial Assistance for publication of manuscripts éf Punjabi writers.

Auditorium subsidy to the organisations involved in propagation of Punjabi language, .
literature and culture.

Subsidy to organisations involved in propagation of Punjabi literature, composite
lingual culture and national integration.

Commemorative programmes in the memory of prominent writers/artists.
Celebration of special functions in honour of prominent artists/writers.
Organisation of Kavi Darbars on the Eve of Republic Day and Independence Day.
Organisation of Seminars/Symposia in Pupjabi.

Organisation of Semars in Colleges and Schocls.

Language-cum-Demonstration programmes in Schools/Colleges by distinguished
writers and artists. ’Y\M/Jf
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20.

21.

22,

2

24.

25,

26.

27,

29.

30.

.

32

33

34

33.

36.

3.

39,

40.

e T

Organisation of Punjabi Kahani Darbar.

Organisation of Meet the Author/Artists programime.

Punjabi Poets’ Meets-Shairee.

Financial assistance to voluntary crganisations for teaching Punjabi language.
Establishment of Punjabi language teaching centres.

Summer Vacation teaching centres.

Trainin’g‘in Punjabi typing, shorthand and computer data printing.
Inter-College and All India Cultural Competitions.

Collaborative programmes with Govt. of Punjab and other institutions.

Preservation and Documentation of Punjabi language and culture through Audio Visual
Programmes.

Sponsorship of programmes to volunteer organisations engaged in propagation of
Punjabi Culture. B

Sponsored programmes in open areas of Delhi.
Joint Programmes with other Academies.
Punjabi Theatre workshop and Festivals.
Organisation of Punjabi Mela.

Celebration of National Integration Week.
Festival of Traditional Music of Punjab.
Inter-State exchange of writers and artists.
Punjabi Bhasha Sewa Sanman.

Young Talent Awards to the students who secure Ist and IInd positions and distinction
marks in Punjabi language in different classes at sckool level and college level.

Declamation Contests at School and College level. M
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41.

42.

43.

44.

'.si\ —5"\*\\({;_\‘

Poetry Recitation Competitions in Schools and Colleges.

Inter-School Cultural Festival.

Provision of Coaches for training to students at schools and college level in Punjabi
dances and drama.

- Translation of high standard books from Punjabi to other Indian languages and vice-

versa.

(39
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CERTIFICATE OF REGISTRATION
UNDER SOCIETIES REGISTRATION ACT OF XXI, 1860

Registration No. S/ é 125 /12008
1 hereby certify that _.=0 0 Q Q
LYY O~ EALIVEA B4
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540*\\@»\\ y U o vl —reat
located at ___(L o
e 20 > TOLar | A
() . — QO
Ton Nel CARCA Uc A Sy G ool
has been registered*under

SOCIETIES REGISTRATION ACT OF 1860.
Given under my hand at Delhi on this 3 1 _day of

9 Two Thousand Eight.

J\I—Tc-‘(,\ .zA\ ‘%
Fee of Rs. 50/- Paid &“M 5 ‘%
(BALWA SINGH)

REGISTRAR OF SOCIETIES
“'&?-?L' GOVT. OF NCT OF DELHI
> DELHI
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&

* This »!1’ I? ;:wm‘%{ ios registration undoer the Soclety Registration Act, 1860.
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URDU ACADEMY : DELHI

MEMORANDUM OFASSOCIATION

URDU ACADEMY : DELHI

The name of the Society shall be Urdu Academy of Delhi.

The Registered Office of the Society shall be CPO Building, Kashmere Gate,
Delhi-110006. B »

. FUNCTIONS AND OBJECIVES OF THE SOCIETY:

Te preserve and promote the language and literature of Urdu as an integral part of the
linguistic culture of Delhi. -

To encourage and publish original works of literary and academic merit and also books for
children in Urdu.

To arrange translation in Urdu of literary and scientific and other works not higher to
translated in urdu language.

To prepare and publish reference works in Urdu. |

To publish properly edited texts of Urdu literature.

To publish the so far unpublished works of merit in Urdu.

To help deserving authors of Urdu in publication their work.

To give monthly financial assistance to old and needy authors of Urdu

To give awards to authors of Urdu works published during previous one year.

To provide facilitiés, inbluding financial assistance, for advanced study to Urdu scholars
for specified period.

To invite eminent scholars and other persons of eminence to deliver lectures.

To organize seminars, symposia, conferences, and other gathering of an academic nature.
inter-alia for discussion problems connected with Urdu in the perspective of world literary
trends as also with respect to the implementation of Govt. orders regarding facilities for
the ‘teaching and use of Urdu and in pursuance of the aforesaid object to give financial
assistance to various literary and cultural organizations who organize similar function.

To bring out journals, periodicals, magazines and similar publications in Urdu of a high
standard.

To arrange for ‘the sale of the matters published under these rules ON SUBSIDIZED
RATES..

3(x)(v) To acquire moveable aii‘" : ovable properties in the Academy provided that in case of

acquisition of immovabi€ properties prior approval of ‘Govt. of NCT of Delhi shall be
necessary.



_j_

 bring to the notice of the Govt. of NCT of Delhi the demand of the Urdu speaking
people regarding the teaching and use of the Urdu including difficulties in the
rmplementation of Govt. Orders.

six)ivinTo do all such legal acts and take all such legal steps as per likely to advance the objects
specified above.

S(x)(viii)All income of the Society shall be utilized towards the promotion of aims and objecﬁves
of the Society. N :
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“{““5‘“‘0'5 regarding Whelr work, Check the manuscripts, get them edited and
after abtalning the approval of the Chalrman, arrange for the printing.

Meeting of the Academy:

The meeting of the Academy shall be held at feast twice a year. Fifteen days

notice 1o the members shall be necessary for convening the meeting of the
Academy.

The Secretary shall call the meeting after consulting the Chalrman.

8 members present shall constitute the quorum for the meeting provided that
no quorum shall be required for the meeting held to transact a business notified
for the meeting which was adjourned for want of quorum

The decision of the majorlty of the members present at the meeting shall be
deemed to be the decision of the Academy.

A record of the proceedings of every meeting shall be malntained.

The first meeting of the year which will generally be held before 31" March shall
be the Annual General Meeting.

A special meeting of the Academy can be requisitioned on fulfiliment of the
following conditions:

a. The requisition Is made by not less than 7 sitting members of the
Academy

b. The requisition Is made In writing to the Secretary under the signatures
of the members concerned. ’

¢ The subject matter which necessitated the requisitioned meeting Is
specifically stated.

10. Business to be transacted at the Annual General Meeting:

L

At the Annual General Meeting, the Secretary shall place the following matters:

a. The annual budget of the Academy Indlcating estimates of the likely
income and expenditure for the next financial year and the final
supplementary demand forthe current year.

b. The administrative report on the working of the Academy for the
preceding year and outline of the future programme of work.

c. A balance sheet showing properly assets and liabilities of the Academy
and the statement of accounts for the previous year duly certified by
the Auditors. '

Coples of the Balance Sheets, the Financial Statement and the report of the
working of the Academy referred to in rule (1) above shall be send by the

Secretary to the Chief Minister, Delhi within 15 days of the Annual General
Meeting.

Any other matter that may be brought forward only with the approval of the
Chairman.

11. Executive Committee:
The Executive Committee shall consist of the following members:

Chairman of the Academy } %\ %
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12.

13.

Vi.

VIL,

Powers of the Executive Committee:

Meeting of the Executive Committees:

e Fs
sic[seii‘\&l!rmanlol‘the Academy

rs selected
e thel:: (heb Chalrm:!n from amongst those Included In Clause 3
oy embers Nominalfs Vice-Chairman of the Academy as per
Secreta

. ry of the Academy-Convener: The Secretary of the Academy shall bg
Tonw:m:r of the Executive Committee.

che tc’rm of the office of the Chalrman and the members of the Executive

ommittee shall be 2 years coinclding with the term of the Academy.

Sub-rule (1) and (3) to (4) shall, mutatis mutandis, apply to the members of the

Committee as well.

If any member does nat attend three consecutive meetings of the Committee

without any valid reason, he shall cease to be the member of the Committee

after a notification to ths effect is Issued by the " .~ Minister, Delhi.

The Committee shall give effect to the decisions of the Academy on matters of
policy and arrange for carrying on the work of the Academy. :
The Committee shall have all powers which may be necessary or expedient for
carrying out the objects of the Academy as set out in the Memorandum of the
Association.
without prejudice to the generality of the powers conferred by such rule (1) &

(2) above, the Committee shall have the followiing powers: .
a. To lay down Its own policy regarding promotion and publication of

books and other literature in Kumaoni-Garhwali and Jaunsari
g its business and

b. To make adopt and 3

administration.
To appoint, confirmed, discharge and dism

Iter rules for conductin

iss staff of the Academy

c
d. To prescribe the conditions of the service of the employees with the
approval of the Academy. '
e. To receive hold and expand the funds of the Academy and to manage its
properties and affairs. "
£ To purchase, take on loan or otherwise acquire of dispose off any
f the Academy and subject to the

property with the previous approval o

consent of the Chalrman.
- To appoint one or moreé such Committees for carrying on any function

of the Academy generally of for any ad-hoc purpose.
To co-opt any member (not exceeding 3) for purpose of obtaining his
(thelr) advice in carrying out any of its function. ’

The Committee shall meet at least once in every month and three days natice
<hall be necessary for every such meeting. But emergency meeting can be called
at twenty four hours notice.

The Secretary of the Academy shall be the convener of the Committee and he
shall call the meeting of the committee after consultation with the Chairman

A record of the proceedings of every such meeting shall be kept. '
The decision of the meeting of the members present at the meeting shall be

deemed to be the decision of the Committee.
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Sahitya Kala Parishad, Dell:

Govt. of N.C.T. of Delhi
Academy of Music, Dance, Drama & Fine Arts

Registered under societies Registration Act-XXI of 1860

Registration No. S-7756, 31st July 1975

Memorandum and
Rules & Regulations

[8-A Satsang Vikar Marg, Soccial Institutional Area, new Deibi-1 1U€K7
Tel: 2686 750, 3586 7637 Fax: 26966594
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Amended Memorandum and rules & Regulations as
approved in the meeting of the Special Committee held on

8-10-1992.

Sahitya Kala Parishad was registered under Societies Registration
Act-XXT of 1860 in the year 1975 Registration No. S/7756 of 1975
with 100% grant-in-aid body of Delhi Admmistratic;n. The aim

of the society was to promote literature, performing and visual

arts. However, with the establishment of literary Akademies by
Delhi Administration i.e. Hindi, Urdu and Punjabi Akademies,
there is a need to amend the objectives and activities of the
Parishad. The Parishad will look after the projects, programmes

Schemes pertaining to performing and visual art.
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Memorandum and Rules & Regulations

Name:
The name of the Society shall be “Sahitya Kala Parishad, Delhi”

Registered Office:
The registered office of the society will be in the Union Territory of Delhi

Objectives & Activities :
The object for which the society is set up are:

1) To promote performing and visual arts and to effect co-ordination
between artistes and art institutions.

i) To co-ordinate artistic activities in the field music, dance, drama and
fine arts in Union Territory of Delhi

i)  To make arrangements & give encouragement for the translation of
works in the field of music, dance drama and fine arts.

iv)  To publish or get published the works on music, dance drama and fine
arts.

v) To give recognition and financial assistance to meritorious institutions
connected with performing and visual arts. 7

vi) To organize or get organized conferences, seminars, exhibitions etc. at
all India and regional levels in the context of visual and performing arts.

vii)  To award prizes distinctions and re-cognition to artistes for their
outstanding coatribution in the field of music, dance, drama and fine
arts.

viii)  To promote rescarch and to give scholarships as will as [eHowships in

the field of perforing and visual arts.

1X) To undertake all possible steps to propagate art and culture
X) To organise performances, concerts, festivals and exhibitions and to

present National and International artistes in performing and visual art
i) To foster cultural contacts between different regions of the country and
also with other cowiiries in fields of performing and visual arts.
xi1) To acecept grants of inaney, securities or property on such terms as may

seem expedicnt foe furtherance of the objectives of the society.
(et 2rtf)
3 fa afver / sriaa wE
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xiii) To acquire by gift. mnchass. exchange, lease, hire or otherwise any
property movable or immovable in the furtherance of the objectives of
the society and to build, construct, improve, alter, demolish and repair
such buildings, works and constructions as may be necessary for
carrying out the objectives of the society.

xiv)  To discover the art & culture of Delhi and promote the same.

xv)  To promote artistic talents of children in the field of performing and
visual arts.

xvi) To establish repertory companies to impart training in the fields
performing and visual arts.

xvil) To take up various schemes and programmes for promoting regional
languages particularly in the field of performing and visual arts, except
those for which separate language academies are constituted in the
Union Territory of Delhi.

xviii) To produce or get produced documentary films m the field of
performing and visual arts.

xix)  To do all other acts and things which may be considered necessary for
achieving the objects of the Society whether they find mention above or

not.

(e =)
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RULES & REGULATIONS

Name:
The name of the Society <hall be “Salitya Kala Parishad, Delhi”

Registered Office:
The registered office of the Society will be in the Union Territory of Delhi.

Definition
Under these rules and regulations, unless the context otherwise requires:-

i The “Parishad” shall mean the Sahitya Kala Parishad, Delhi.

i The “Council” (Sabha) shall mean the General Council (Parishad Sabha)
comprising of all the members of the Parishad as constituted under these
rules.

i The ‘Board’ (Samifi) shall mean the Executive Board (Karyakari Samiti)
constituted under these rules, and

v The ‘art’ shall mean all performing, plastic and fine arts.

Organization of the Society:
The Society shall bte registered under the Societies Registration Act, 1860
having perpetual succession and a common seal with power to sue or sued by
this name.

Objectives and activities:

Same as in the Memorandum.

Membership:

Sahitya Kala Parishad will consist of the following members hereinafter
collectively referred to as the General Council, namely:-

a) Chairman-(Hon ble Chief Minister, Delhi).

b) Vice-Chairman {Hon’ble Minister of Education. Declhi)

c) Financial Advisor, SKP

d) Secretary, Finance (Govt. of N.C.T. of Delhi)

*Meeting of the General Council held on 25-4-1995 resolved that Hon'ble Chiel Miuister will be the Chairman and
Honble Minister of Education will be the Vice-Chairman of the Sahitva Kala Pacishad,

B0 the meeting hield on [5-2-1988 the Chainnamof Sahitya Kaia Parishad neminated Secretary (Finance) as one ol the
Ex-Officio membier of the General Council

Note:- The society is registered with the Register under the Societies Registration Act, 1860 -(Registration No.

§-7756 of 1975, /
[~

(e )
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) Secretary, (Education}, Govi. of N.C.T. of Delhi.
f) Director of Educatioa Tiovi. of N.C.T. of Delhi.
2) Deputy Commissioner., Celhi.
h) Secretary to Lt. Goveruo:. Delhi.
1) Director, Information & Publicity, Govt. of N.C.T. of Delhi
i) One representative of the Deptt. of Culture, Govt. of India.
k) Three representatives nominated by the three National Academies.
1) One representative nominated by the Ministry of Information &

Broadcasting Govt. of India.
m)  There will be threc representatives for the following categories (to be

nominated by the Chairman):-

Regional Languages-1 Dance-3
Music-3 Fine Arts-3
Theatre-3 Others-2
3 n) Four representatives of the leading cultural institutions of Delhi to be

nominated by the Chairman.

Provided that all members except there ex-officio members shall be such
members for a period of one year and shall be eligible for re-
appointment

7) Officers of the Parishad:-

a) Chairman.
b) Vice-Chairman.
c) Financial Advisor.
d) Secretary

8) Chairman:

i) * The Chatrman shall be Ex-Officio Chief Minister of Delhi.

1) The Chairman shall nominate members of the Parishad, provision for
which exists in these rules.

iii)  The Board may by resolution delegate to the Chairman such of its
powers for the conduct of busingss of the Parishad as it may deem fit.

iv) The Chairman may delegate such of his powers as may be considered

necessary to the Vice-Chairman or to the Secretary.

*as amended 0 L l
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9) Vice-Chairman:

i) * The Hon’ble Ministei of Educstion, Delhi will be the Ex-Officio Vice-
. Chairman of the Parizhad.
1) The Vice-Chairman stiai! iv the absence of the Chairman, perform and

exercise all the functions and powers of the Chairman.

10) Financial Advisor:

1) Concerned Deputy Secretary (Fin.) of Govt. of N.C.T. of Delhi will be
the Ex-Officio Financial Advisor of the Parishad.

i) The Financial advisor shall generally advise on all matters relating to the
finances of the Parishad and shall have the following powers and
functions.

a) To examine and scrutinize the budget of the Parishad.

b) To consider the audit reports and to advise the follow up action.

c) To give advice on financial questions affecting the Parishad
either on his own initiative or at the instance of the Secretary or
any other body of the Parishad.

d) Under the overall supervision of the Executive Board..to ensure
that funds are spent only for the purpose for which authorized or
allotted.

) To-exercise other powers and functions that may be entrusted to
him from time to time by the Executive Board.

1§] To authenticate the balance sheet audited by the Chartered

Accountant of the Parishad.

11, Secretary:
The Secretary shall be the Principal Officer of the Parishad and shall be
appointed by the Chief Secretary. Govt. of N.C.T. of Delhi on such terms and
conditions as the Executive Board and may determine. The Secretary shall be
Ex-Officio Secretary of the General Council, Executive Board, Finance
Committee and all other Committees or Sub-Committees, that may set-up by
Chairman, General Council or Executive Board. It would be the duty of the
Secretary:-
a) To be the custodian of the records and such other property of the
[ *as amended (W%/ﬂqﬂ
I afeeRT / SR v

Parishad as the Executive Board may commit to his ch
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b) To conduci the official correspondence on behalf of the
authorities of the Yavishad,
= <) To issue all notices convening meetings of authorities of the

Parishad and ail Committees appointed by any of these
authorities.

d) To keep the minutes of all meetings of the authorities of the
Parishad and all Committees appointed by any of these
authorities.

2) To maintain accounts of the Parishad with the aid of Financial
Advisor and Finance Officer.

) Subject to the control of the Executive Board, to manage the
property and investments of the Parishad and to be responsible
for the preparation of the annual estimates and statements of
account and for their presentation to the Executive Board and to
the General Council

g) Subject to the powers of the Executive Board, to be responsible
for seeing that all moneys are expended for the purposes for
which they are granted or allotted.

h) To sign all contracts and assurance of the property made on
behalf of the Parishad after the same have been approved by the
Lixecutive Board, and

i) To exercise such other powers as may be assigned to him by the

Executive Board or the General Council.

12 Authorities of the Parishad:

The following shall be the authorities of the Parishad, namely:-

i The General Council.

ii. The Executive Board

iii. The Finance Commitiee, and

iv. Any other Standing Committee or Committees or Sub-Committees

which the Chairman, General Council or Executive Board may set-up

for discharging any one or more of their functions.

» (wam i)
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13.

General Council:

All the members of the Parishad as thenfioned in rule-6 above will constitute the

General Council. The General Council will be an advisory body and have the following

powers and functions:-

i
4

15.

i)
ii)
iii)

iv)

V)

To elect the four members for the Executive Board

To elect two members of the Finance Committee

To nominate the Auditor

To give policy directions for the activities and programmes of the
Parishad and give general approval for the activities to be undertaken by
the Parishad during a year.

To elect Sub-Committees etc. in pursuance of the duties entrusted to it.

Meeting of the Generai Council:-

There would be at least one meeting of the General Council in the year, time,

place and date of which will be determined by the Chairman, A special meeting

of the Council can be called by the Chairman at any time. One week’s notice

will be necessary for all the meetings of the Council, except in special

circumnstances, in which three day’s notice would suffice.

Members of the Executive Board:

a)
b)
c)
d)
€)
f)
g)

h)

Chairman

Vice-Chairman

Financial Advisor

Secretary

Secretary (Education), Govt. of N.C.T. of Delhi.

Director of Education, Govt. of N.C.T. of Delhi.

Five members clected by the General Council from amongst its
members.

Secretary (Finance), Govt. of N.C.T. of Delhi.

Functions of the Executive Board:

The Executive Board shall have the tollowing powers and function namely:-

a)
b)

)

The general superintendence, direction and control of the affairs of the
Parishad.

To exercise the executive authority of the Parishad subject to policy
directives of the General Council.

To be responsible for the supervision and control of the wﬁ of the

Parishad and its olTice. - G

*amended from feur to five (ﬂﬁ%/ﬂ‘?f)
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d) To approve programmes and projects to be undertaken by the Parishad.

e) To prepare the anzual report and accounts of the Parishad for the
. consideration of the General Council.

f) To lay down terms and conditions for the appointment of the Secretary
of the Parishad and other members of the Staff, except those, the power
to appoint whom is delegated to the Secretary.

g) To nominate a person or persons to represent the Parishad in National
and [nternational conferences and organizations.

h) To prescribe the terms and conditions of service of all posts and under
the control of the Parishad.

1) Subject to the provisions of these Rules and Regulation, to do ail or such
other acts as may in its opinion, be necessary for the proper management
of the affairs of the Parishad.

17. Finance Committee:-

' \ The Finance Commitiee shall consist of the following members namely:-

a) The Financial Advisor.

b) Two representatives of the General Council who shall be elected by the
Council from among its members.

c) One representative of the Executive Board, who shall be elected by the
Board from amongst its members.

d) One representative of the Finance Department, to be nominated by the
Secretary Finance.

c) One representative of the Education Department 1o be nominated by the

Secretary Education/Culture.

18. Functions of the Finance Commitiee:-

The Finance Committee shall consider the budget estimates of the Parishad,
make recommendations there on to the Executive Board and prescribe the limit

for total expenditure within a financial year.

[9. Cancellation of membership:-

a) The Chainnan of the Parishad can cancel the membership of any except
the Ex-Officio members without giving any reason.
b) All vacancies in the various committees of the Parishad except that of

the Ex-Officio members, would be filled in by the same persqp or the

(wT 2r)
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committee which is entitled to fill-up by appointment, nomination,
election or co-option. The person who fills up such vacancy shall
© continue ouly for the reminder of the term of the member, in whose
place he has been appoinied, nominated, or elected. No action of any
commitiee or body of the Parishad shall be invalidated or nullified
merely by reason of the existence of any vacancy therein or defect in the
manner of filling those vacancies.
20. Quorum:
One fourth of the total strength of the Committee or Council, of which the
meeting is held, must be present in the meeting.

g Amendment:

The constitution of the Parishad can be amended only on the recommendation
of at least three fourth members of the council and approval of the

Administrator of Delhi.

22, Bank Account:
An account in the name of the Parishad will be operated in the Bank by the
Secretary, the Financial Advisor and the Finance Officer or any other person
authorized by a resolution of the Executive Board and any drawal of the amount
from the same should be under the signature of any two of them. |

23.  Dissolution:
In case of the dissolution of the Parishad all the assets shall vest in the
Government after the satisfaction of all loans and due payments.

24.  Rules:
a) The Executive Committee may frame such rules & regulations which it

may decm fit for the proper functioning of the Parishad.

b) All the Provisions of the Societies Registration Act, as in force in the

Union Territory of Delhi will apply to this Society.

e ok

Note:- The word “iJelhi Admn,™ appeacing in the above rules has been repiaced by “Covit. of N.C.T. of Delhi™,

ﬁV
(e )
11 facr aftsrst / @1t @



Rt s, el QW 52

WS AT, 9eq TR, e, fwfi-110007

,,,,, PRI
- Af 2%  CABINET MATTER
N TN [ T OF NATIONAL CAPITAL TERRITORY OF DELH!
LT £l NERAL ADMINISTRATION DEPARTMENT

{CO-ORDINATION BRANCH)
1311 I SECRETARIAT, | P, ESTATE, NEW DELHI

No F 3320 188 ADICN/ T ) !’;“] f Dated. < bg {'2 %
Br Secietary to L Governor, Delni \&)’O

1 'S

2 Spl Secratiy Lo the Chief Minster, Dalhi, g ‘5( f,}d—)

3 Secreliuy la [y Clief Muvster, Govt. of NCT of Delhi. e

4 Secretary o Minsten, Labow Govt of NCT of Dethi. L

O Beniclory o Mineter Healih, Govl of NCT of Delbi. 7

8 Sacratvy to Minsten, Foad and Supply, Govt of NCT of Delhi. K‘L—

7 Seoebuy e Minister, Toensm, Govt of NCT of Delhi (3 n\&\\b
B Sewratany bo Meaules, Transpanl, Govt of NCT of Delhi. {

& Chad Secietiny Goul of MO T of Dathi. Q \A}\)\

10 Addtionad Clief Scoretary (Home) Govt of NCT of Dethi.
T Additionint Chiel Siecrotiry (PWD) Govt of NCT of Delhi.

t
C
12 Al Pr Seorctanassfinctatanion, Gavt of NCT of Dolhi @ 5
S\

Sub Mitutes of i inecteng of he Gouncd of Ministers dated 07 08 2018.
Sit/Madarn,

The tinatas of the meeting of the Councll of Ministers heid on 07 08 2018 signed
Ly Chigl Serreliny Secrelary to the Council are circulated herewilh.

Yours sincarely,
.//

Cacl: As above D 1Y
g

(hf&anoj Parida)
Joint Secretary to the Council

Aol
L
arefleras,
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sELILT
GOVEINMENT OF THE NATIONAL CAPITAL TERR FrORyY oF DrLil
(GENERAL ANMINISTRATION DEPATTMIINTY

The Counet] ol Ministers mel o Taesday the 074 August, Zo1tal 1230 PM in CM
Oliee, Delh Sedvebaial
Peeset
i At Ayl ejsbwal, Chivt Stiniste /8inistor (Wituer) tn Chasie
2. shel Mansisd Staoila, Depaty Chiel Miitster |[Edn/Fin/PIg/

L& H Vig/hennks ea/WUERFToursim/ACL)
kR St d Gargral Wi, Minster Iluupfilnvilql_b/(iﬁll]
4. St Satyendar L Mindster ]MM"W/Imlsfi'Wl!/l'qul'j

o /USRS EC]
5 Shiei Bisvean Vb, Mbgister [F&S/E&F/Bloctlon] _
b. Shei Rajendea Fal Gaatam, Mintster [Gurudwara Flections/

SUKNT/SW/Conpenative]
g Shch foaibasts Galitor, Misister |t &]/'I‘m,'Mt/!'l‘/llw;
Phe oifossaigg olhoes s wers jresent
1. shiri M) Riouta Pavidig Chilel Seorelary (1/c)fadill, Chilef yecretary (enly)
2 Sonik, Menehs Sl s, 01 Seeretary (Finauge}
3 St ALK Mendiratta, e Seeretary (LJ&LA)
4. Shrl Sanjery [Khivwar, Secretinry {Health} For ther
5 My ettt Diagea, Secvationry (ACL) respoectve iems
. Me ftaslinnd K s, Secretary (Sectal Wellare)

CIRCULATER TTEM
ITEM 1t Wevigion of Fluanelal Assistunce Scheme  for peaple living with HIV/AIDS
(rLiAR) /Childeen Living with HIV/AIDS{CLHAs) /Orphan Children infected wilth
IV athes (D) & Orphan/Destitute Chtldren Affected by HIV/AIDS (OCAs).

Pecislon: Tl Crintne sl of Manesters considered the note of Secretary (Health sud approved the
2604 priveprieal et sine ) i paess 180 of the Calnne Note

\n.
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26
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Declslon:

R L

ITEM G:

12ecision;

nly

ITEM 7:

Deciston:
2612

I'TEM Hh

Uectsion:
2611
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Praprecab e Amintiment b the Sicliome for Flinsin faf Assfstanee o Peisony with

sprea §oed Bl
Pl g i B et anpsideroel Uhie et ol Se ety [l fal Weltwee pand

s e g ety praca bl the € et Hat

Estalslintine it of Maratht Academy ln NCT of Dalli

" o the
Thae Campite o Mynistirn eonmldered the pate ul Secretary (ACL] sl approve h
P b ot st G g ol e Calimet Rt swithy e aretiteeating that Hawlile

Blasgtaten (A L sl b e s st 4 beal s

Eatubilistunent al Gupayat Avademy it NCT ol Dejbi

Pl btk of Meister s onsdilered the note of Secetary (ACE) asd approvad the
pronagie @ ot o ol o Cahlnel Hote with the medilieation tiat Hesar'lile

Fonnstet (AU s e tho Beoftickn Chateman,

bl nt of Bengall Academy In NCT of Delhi

Vi € o ob Miisters constdeced the notg of Secretary (ACL) anved g oved the
presne ol combaned o paea ool the Cabinet Note sith the ssad i st tat Hon'lile

Micacen (AUD Pl b the 105 ofTeio Chudeaman

Ustabitishoent of btesnatione] Langaages Acadomy in NCT ol Delht

Tl ool o Minlsiers cansidered the note of Secretary (ACL) wind approved the
jreonpteemal constadued i grara 9ol the Cattinet Note st the madebo -t than Hoo'ble

Bt EALE Dl B thie Ba o sllicto Clialoman

Estabshoent of Pall & Praket Academy in NCT of Delhil,

The Cattl af Mineaers consitdeved the note of Secoetary (ACL) and appraved the
ol contiined oo para-9 of the Cabilnet Note with the modification that Hon'ble

Minister (ACH] will e the Ex-ollicle Chairntn,

tstabrbisliment of Kunaont-Garbwall and Jwunsart Academy o NCT of Delhl.

P o il st Minetens consdidered the uote af Secretary (ACL) anua sppraved the
prasp ol conbainesd i paca- ot the Cabloet Note st the miomdsticating that Hon'ble

Blinearor LA L st Daothe Bxcollive Cladrman
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Decksion:

dolld

THEN 1o

Degision
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TEEM 1L

Deciniunn

615

ITEM 12

Dectsian:

Zolh

FTEM 13:

Decision:

del?

ITEM {1:

Decisian;

2610

ITEM 15:

Decison:

2019
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FRU B e nt ol Matwadl Academy (o NCT of Dolhil.

. sved the
s Coped ol Bhnedurs considered the note of Socrevary (ACL) and approv

t Hon'bie
el dantatinal v para 4 af the Cabiinet Note with the muotification tha

B il e e ot fo Gl aan

Patahibisbinient of lashiniel Academy fa NCT of Dolhi.

e G e ot Mussisiers cansidered the ante of Secrebay (ACL) and '”"“mﬂ'd the

Pt o e ge . i g ol the Cabinet Nole with the ranebifieirian that Hon'lile

Mo (30 Lo di e e Exoatlicio Choarman

Eatabbishimient of Assamese Aculemy In NCT of Delhid.

e e St e cansadered the nare of Socretary {ACL) and approved the

e et e w0 of the Cabliner Note welth he el e ation (hat Hon'hie

Bt AL sl be gl Bs altivia Chakeman

Establishient of Haryaovt Academy lu NCT of Dell,

e Bead s Maovsten s coashdered the note of Secretary (ACL j ancd apgroved the

gl sentee i pura Y ol the Catunet Note witls the msditficatian that Han'lile

Mot AL will b the Ex-otlicw Clisviman

Pstablistuneat of Oclya Acadeny In NCT of Delhl.

Pl @ ool of Miususters consitered the note of Secretar y [ACL) and approved the

el ot m para-9 of the Cabtnet Note with the moditiciton that Han'tile

Manistes (ALY sl Be the Exeothicio Chalrman

Pstablisionent of Ganiida Acadlemy in NCT of Delnl,

Thae s vl af Msnisters consdesed the note of Secretary [ACL] and spproved the

prapeeal cantinesd weopara-9 of the Cabinet Note with the madification that Hon'ble

Muvrter (ACLY sl b thie Ex-olfivio Chaeman

Estabilizlunent of Matayalam Academy In NCT of Delhi.

Flie Comne thool Ministers cunsidered the pote of Secretary (ACL) and A aved the
pregeeal canbeinesd an para- of the Cabinet Nete with 1y madificatton th Hoo'ble

Aapeter LACLY wall B thie Ex-aMicio Gl nvan "
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